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SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).3086/2010

(From the judgenent and order dated 14/12/2009 in CRLM No. 1892/2009 of
H GH COURT OF DELHI AT N. DELH)

M S GHCL EMPLOYEES STOCK OPTI ON TRUST Petitioner(s)
VERSUS
MS INDIA I NFOLINE LI M TED Respondent (s)

(Wth appl n(s) for stay)
(For final disposal)

WTH SLP(Crl) NO 3091 of 2010
(Wth appln. for stay and office report)
(For final disposal)

SLP(Cr1) NO 3112 of 2010
(Wth appln. for stay and office report)
(For final disposal)

SLP(Crl) NO 3113 of 2010
(Wth appln. for stay and office report)
(For final disposal)

SLP(Crl) NO 3120 of 2010
(Wth appln. for stay and office report)
(For final disposal)

SLP(Cr1) NO 3213 of 2010
(Wth appln. for stay and office report)
(For final disposal)

SLP(Crl) NO 3217 of 2010
(Wth appln. for stay and office report)
(For final disposal)

Date: 12/03/2013 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE MR JUSTICE M Y. EQBAL

.2/ -
-2-

Rakesh Ti ku, Sr. Adv.
Manj usha Wadhwa, Adv.
M A. Venkat a Subr amani an, Adv.

For Petitioner(s)

For Respondent (s) A. M Singhvi, Sr. Adv.
Jayant Bhushan, Sr. Adv.
Aj ay Bhargava, Adv.
Vani t a Bhar gava, Adv.
Ankur Khandel wal , Adv.
Vi nam Gupt a, Adv.

M S. i(hai tan & Co., Adv.

SSFESSY SFS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The



M. Rakesh Tiku, |earned senior counsel appearing on behalf
of the petitioners started his argunent at 12.50 and concluded at 2.50

p.m Then, Dr. A M Singhvi, |earned senior counsel appearing on behalf
of the respondents commenced his argunments and concluded at 3.40 p.m
Thereafter, M. Rakesh Tiku, Ilearned senior counsel nmade his reply

subni ssions for five mnutes.

Heari ng concl uded.

Judgment reserved.

Witten submissions, if any, may be filed wthin one week
from today.

[ Madhu Bal a] [ Savita Sai nani ]
Sr. PA Court Master



